
IN THE COURT OF THE PRINCIPAL DISTRICT AND SESSIONS JUDGE :: 

MEDAK AT SANGAREDDY 
 

             
   PRESENT: SMT. K. SAI RAMA DEVI,     

                                                Prl.Dist. & Sessions Judge, 

 

          

     WEDNESDAY; THIS THE 15
th

 DAY OF APRIL 2020.         

 

 

Crl.M.P. No.  149  OF  2020. 

 

IN 

 

Cr. No.  114  OF  2020. 

(P.S. Patancheru) 

 
Between:- 

Matam Mallikarjun S/o Matam Prabhakar Swamy, 31 Yrs., 

R/o Isnapur village, Patancheru Mandal, Sangareddy District. 

 

... Petitioner/Accused No.1. 

 

            A  N  D 

 

The State of Telangana through S.H.O. 

P.S. Patancheru.                                                                             

 ...Respondent/Complainant. 

 

       
This petition coming up before me today for hearing in the presence of M/s Y.Joseph, 

Advocates for the Petitioner/A1 whereas Sri L.Devidass Naik, learned Additional Public Prosecutor 

for the Respondent/Complainant, upon perusing the material papers available on record and upon 

hearing both Counsels, this Court made the following:- 
 

O R D E R 
 

1. This petition is filed Under Section 439 Cr.P.C., praying this Court for grant of regular 

bail to the Petitioner/Accused No.1 in Cr.No.114/2020 of P.S. Patancheru for the offences 

punishable Under Section 304-B r/w 34 IPC.  This is the second bail application.   

 

2. The case of the prosecution is that, on 04.03.2020 at about 1.30 PM the complainant by 

name J.Shakunthala lodged a report with police Patancheru alleging that on 08.02.2015 she 

performed the marriage of her daughter Sunitha with the Petitioner/Accused No.1 herein by 

presenting Rs.30,00,000/- cash, one motorcycle and other household articles as dowry and 

after the marriage, the couple were led happy marital life and were blessed with two sons.  

Thereafter, the Petitioner/Accused No.1 along with other Accused No.2 to 4 started harassing 

her daughter Sunitha both mentally and physically demanding additional dowry and in that 

regard several panchayaths were conducted, but the Accused did not change their attitude and 



further they did not allow their daughter to talk with them and to visit their house even at 

festival times.  Due to unbearable harassment caused by the Accused, their daughter 

committed suicide on 03.03.2020 at about 5.00 PM by hanging to a ceiling fan in the house of 

accused.   Basing on the above complaint, the police Patancheru has registered a case in 

Cr.No.114/2020 for the offences Under Section 304-B r/w 34 IPC. 

 

3. Notice on this petition was given to learned Additional Public Prosecutor. 

 

4. The learned counsel for the Petitioner/Accused No.1 herein submitted that the 

Petitioner/Accused No.1 is innocent and he did not commit any offence as alleged.  He further 

submitted that he has two small children, who at now with his old aged parents and that he is 

the only bread earner of the family and he has to look-after them and therefore, prayed this 

Court to grant bail to the Petitioner/Accused No.1 herein. 

 

5. Heard the learned counsel for the Petitioner/Accused No.1 and the learned Additional 

Public Prosecutor for the State. 

 

6. Now the point for consideration is:- 

 

 Whether the Petitioner/Accused No.1 is entitled for regular bail? 

 

7. POINT:-  The learned counsel for the Petitioner/Accused No.1 herein submitted that 

the Petitioner/Accused No.1 is innocent and he did not commit any offence as alleged.  He 

further submitted that he has two small children, who at now with his old aged parents and that 

he is the only bread earner of the family and he has to look-after them and therefore, prayed 

this Court to grant bail to the Petitioner/Accused No.1 herein.  The remand case diary dated 

14.03.2020 reveals that the alleged offence occurred on 03.03.2020 and the  

Petitioner/Accused No.1 was arrested on 14.03.2020 and he was remanded to the judicial 

custody on 14.03.2020 and since then he is in judicial custody.   This is the second bail 

application and the first bail application vide Crl.M.P.No.138/2020 was dismissed on 

30.03.2020.  The remand case diary further reveals that the police have examined 16 witnesses 

including the Medical Officer and also seized the material objects in this case as on 

14.03.2020.  So, the investigation seems to be completed as of now.   Therefore, this Court is 



of the considered opinion to grant bail to Petitioner/Accused No.1 herein.  However, by 

imposing some conditions.  Accordingly, the point is answered. 

 

8. In the result, petition is allowed and the Petitioner/Accused No.1 is ordered to be 

released on bail on his executing a personal bond for Rs.10,000/- with two sureties each for a 

like sum to the satisfaction of the learned Addl.Judicial First Class Magistrate, Sangareddy, on 

a condition that, on such release, Petitioner/Accused No.1 shall appear before the Station 

House Officer, Patancheru Police Station twice in a week, i.e., on every Sunday and Thursday 

between 11.00 AM to 4.00 PM until three months or till filing of the charge sheet, whichever 

is earlier. 

 

  
 Typed to my dictation by the Stenographer Gr.I, corrected and pronounced by me in open 

Court on this the 15
th
 day of April 2020. 

 

 

 

                  PRL.DISTRICT & SESSIONS JUDGE, 

                MEDAK AT SANGAREDDY. 
       

 
Copy to:- 
 

1. The Addl.Judicial First Class Magistrate, Sangareddy. 

2. M/s Y.Joseph, Advocates for the Petitioner/Accused No.1. 
3. The Station House Officer, Patancheru Police Station.   


